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rity forces after the withdrawal of waging
war case against Jodhpur undertrials.

Exploitation of Tobacce growers by traders
in Andhra Pradesh

1031. SHRI YALLA SESI BHUSHA-
NA RAOQ: Wil] the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that the tobacco
traders agreed to pay the guaranteed price
to the tobacco growers who are raising
the crop on black cotton soil;

(b) whether it is a fact that the tobacco
traders failed to honour the commitment
in regard to purchase of tobacco at the
time of auctions held at Guntur in Andh-
ra Pradesh on 3rd April, 1989;

(¢) whether it is also a fact that the
officials of the Tobacco Board were mar-
king 70 per <ent to 80 per cent of high
grade tobacco as mixed grades; and

(d) if so, what steps Government pro-
pose to take to prevent farmers from De-
ing exploited by traders?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. R. DAS MUNSHI): (a) The tobacco
traders agreed to pay guaranteed price to
the tobacco growers before raising the
crop in black cotton  soils. The price
guaranteed to the growers was Rs. 16,50
per kg, for F1 grade and Rs. 15.50 per
ke, for F2 grade. The overall average
price agreed for black soi] tobacco was
Rs. 14.00 per kg,

(b) In a meeting held in New Delhi
on 30-3-89 the traders agreed to pay Rs.
20.50 per kg. F1 grade and Rs, 19.50 per

kg, for F2 grade. The aunctiong started
with  this understanding  froyy 3rd
April, 1989. Due to delay

in passing of the instructions by the tra-
ders to their representatives at the auction,
platforms the commitment could not be
honoured on the first day. However, from
4th April, 1989 onwards the traders start-
ed implementing the commitment in res-
pect of only the best graded brighter
varieties tobacco. Slightly inferior quality
tobacco fetched lower prices.
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(c) No, Sir. Only 31.89 per cent of
high grades were sold as mixed grades as
on 14-4-89,

to Quéstions

(d) In order to arrest the declining
trend in the prices the STC has been re-
quested to step into the market and buy
grades of tobacco as part of their com-
mercial operations.

Lilicit cultivation of Ganja in Tamil Nadu

1033. SHRI YALLA SESI BHUSHA-
NA RAO: Will the Minister of FINANCE
be pleased to state:

(a) whether it is g fact that illicit cul-
tivation of Ganja has been noticed on a

large scale in the hil] ranges of Tamil
Nadu;

(b) whether it is also a fact that ganja
plants are being cultivated on fertile Gov-
ernment land in inaccessible areas;

(c) whether there is any official con-
nivance ip the cultivation of ganja in the
reserve forest land; and

(d) what steps Government havs taken
to check illicit cultivation of ganja in the
forest areas?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AJIT
PANJA): (a) to (d) Iilicit cultivation of
ganja has come to the notice in the in-
accessible hilly areag of Idukki district of
Kerala and Uchalathu Mettu in Madurai
district of Tamilnadu (bordering Idukki
district) . D'uring 1988  ganja plants in
1,187 acres were destroyed in various
operations conducted for the purpose. In
the recent operation code-named, ‘Opera-
tion Greep House® from 17th to 19th
March, 1989, conducted at Kambakkal
valley in Kerala‘, ganja plants in 652 acres
were destroyed.

While intelligence gathered indicate illi-
cit cultivation of ganja in Poramboke forest,,
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area and in reserve forest land, no report
of officia] connivance in such illicit culti-
vation huas been received.

The State Governmen:s have been re-
quested to conduct survey of suspected
areas of 1illicit ganja cultivation and tuke
effcctive steps for destruction of such ilfi-
cit cultivation.

Tlicit cultivation of ganja is an offence
under the Narcotic Drugs and Psychotro-
pic Substances Act, 1983, attraciing rigo-
rous imprisonment for a term which may
extend to 5 years and besides, liabiliy to
fine which may extend to Rs, 50,000/

The courts have been empowered to im-
pose fines exceeding the above limit, The
Act also enjoins upon every ofiicer of
the Government (including village offi-
cers) to give information of such ililicit
cultivation when it comes to their know-
ledge and failure to do so attracts punish-

ment.

The  Prevention of  Tllicit Traffic
in Narcotic Drugs and Psychotropic Sub-
stances Act, 1988, inter alia, provides for
detention of any person indulging in such
llicit cultivation.

Wage Bill of Central Government
employees

1034. SHRI YASHWANT SINHA.
SHRT KAMAL MORARKA:

Will the Minister of FINANCE be

pleased to state:

(a) what is the total number of Ceutral
Government employees and the total wage
bill in 198) and 1988;

(b) what is the percentage of wage bhill
to the tota] Government expenditure in
1980 and 1988: and

(¢cy whethor there is any plan to fieeze
the new appointments and total wage bifl?

THE. MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY . OF FINANCE (SHRI
B. K. GATHVI). (a) The total number
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to Questions
of Central Government  regular civilian
employees ag on 3ist March, 1930 and
1988 was 33.21 lakhs and 38 lukhs (esti-

mated) respectively  and the total wage
bill was Rs, 2429 crores in 1979-80 und

Rs. 7514 crores (piovisionaly in 19§7-8&%,

(H) The percenta;

otal Covernmeni expenditure was 13

in 1979-80 and 11.55 in 1987-88,

(+) No, Sir,

Private placement of bonds by NTPC

1035, SHRI KAMAL MORARKA:
SHRI YASHWANT SINHA:

Will the Ministey of FINANCE be pleas-
ed to state:

(a) whether any permission  has been
civen to the National Therma] Power Cor-
poration to go in for private placement
of bonds: and

(b) if so, what ar> the details thereof
including the amount and other terms
agreed to?

THE MINISTER OF STATE IN THF
DEPARTMENT OF ECONOMIC AF-
FAIRS IN THE MINISTRY OF FIN.
ANCE (SHRI EDUARDO FALEFIROY:
fa) and (b) Yes, Sir. Tpe National
Thermal Power Corporation Ltd., has been
allowed on  27th March 1989 to float
Rs. 500 crores as 9 per cent tax-free bondg
in the denomination of Rs. 1,000]- each
on private placement basis with National-
ised banks and thei; subsidiaries with 5 con.
dition that atleast 20 per cent of ths above
issue shall be offered for sale at par over
the counter to general public within three
months from the date of allotment of ths
bonds, The bonds are redeemable at per
after ten years from the date of allot-

ment.





